
and conectively by some supplier 
States, on the transfer of nuclear 
material, equipment aIld technology 
fOr the peaceful utilisation of atomic 
energy. 

(b) Yea, Sir. 

(c) The Government of India have 
cosistently opposed any measures aim-
ed at placing obstacles in the way of 
developing countries exercising their 
inalienable rights to develop their pro-
grammes for the peaceful utilisation of 
atomic energy for economic and social 
development in conformity vdth their 
priorities, interests ann needs. 

Pak. purcbases SubmariDes 

288. SHRI MAGAN BHAI BAROT: 
Will the Minister of DEFENCE be 
pleased to state: 

(8) whether Government of India 
are aware that Pakistan has recently 
lJurchased submarines; 

(b) whether this poses any problem 
to India; and 

(c) whether Government propose 
to ,buy submarines from the defence 
view point? 

THE MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRr 
C. P. N. SINGH): (a) Yes, Sir. 

(b) and (c). India's defence capa-
bilities with reference to its 3ecurity 
needs are under continuous review and 
such measures as are appropriate are 
taken from time to time. It is not in 
the public interest to disclose the 
details of these measure,:;, 

U.s. Bomber Flies Over Indian Ocean 

289. SHRI tAROOQ 
Will the Minister of 
pleased to state: 

ABDULLAH: 
DEFENCE. be 

(a) whether it is a fact that On the 
21st Februacy U.S. B-52 bombers flew 
ove,r the Indian Ocean for the second 
time in another demonstration of U.S. 
ability to project power into the tur-
bUlent Persian Gulf region; 
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(b) it 80, is it also a tact that Soviet 
Union has now record 31 war ships in 
the Indian Ocean, 11 more than the 
United States; 

(c) if so, whether heavy concentra-
tion of big powers in the Indian Ocean 
after the Afghanistan COnflict has been 
reported; 

(d) if so, whether this concentra-
tion in the Indian Ocean ha3 posed a 
great threat to the Indian security; 

(e) if sO, what immediate steps 
have been taken to improve OUr naval 
force; and 

(f) steps being taken to meet this 
threat? 

THE MINISTER OF STATE IN 
THE· MINISTRY"OF DEFENCE (SHRI 
C. P. N. SINGH); (a) Government 
have taken note of the reported flights 
of US B-52s over the Indian Ocean 
area during January-February this 
year. 

r 

(b) and (c). Government are aware 
that there has been an increase in the 
U.S. and Soviet Naval strength in 
the Indian Ocean. 

(d) The Naval build-up by the 
super powers in the Indian Ocean 
d·.)e3 cause us concern with regard to 
the security of India. 

( e) and (f). Keeping in view the 
developments in the region that have 
a bearing on the security of our mari-
time boundaries, the Indian Navy is 
being progressively modernised. 

Government have also emphasised 
the need for the implementation o'f 
the U.N. Declaration on the Indian 
Ocean as a Z/.Jne of Peace end have 
called for necessary follow-up action 
in this regard. 

Closure of 'Kamani Group of Imlustrles, 
Bombay 

290. SHRI K. LAKKAPPA: Will 
the Minister of INDUSTRY be.pleased 
to state: . 

(a) whether it is a fact that due to 
infighting in the proprietors. the 
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Xamani Group of Industries, Bombay 
is facing closure; 

(b) whether it is also a fact that 
the workers are not tbeing paid their 
wage. and are facing retrenchment; 

(c) if so, whether Government pro-
pose to take over the Kamani Group 
of Industries in order to overcome the 
situation; and 

(d) if not, what other steps Gov-
ernment propose to take to remedy 
the situation? 

THE MINISTER OF STATE IN 
THE MIl'JISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) : 
(8) Yes, according to report reaching 
Government 

(b) The Maharashtra State has in-
formed IJ.Qvernment that Kamani 
Metallic Oxides Limited has closed 
down its operations since-20-4 ... 1979 
due. to financial difficulties arising 
out of internal disputes in the 
Kamani family. Workers had not 
been paid wages since September, 
1978. Another unit, Kamani Tubes 
Limited, is also in serious financial 
difficulties. 

(C) and (d). Government of India 
have no proposal at present to take 
over the management of any of the 
industrial undertakings of the Karnoani 
Group of Bombay. 

12 .. 80 hn. 

(Interruptions) 

II"1nI1' ~ : arttr ~ am; ~ (, 
~ ~ ti'" ~ arr ~ ~ I 3f1\l' ~ 
~ cnT ~ tfiT ~ f'11 ~"'.I f I 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): What about the 
adjournment motion? 

(Interruptions) • 

MB. SPEAKER: Please take ~ur 
seats. You will have time for a dis-

cussion. You give me a notice for 
discussions. 

(Interruptions) • 

II"1fa ii' 1M : anft if\KZ ~ r 
arN ~ ~ il,a:q'a ~, a1J c6 ~ *" ~ ~ at arrq-~ ;nfzw C'if;t~'11 
tf iji' fij C < Clfi+( 41,. 

(Interruptions) • 

SHRI INDRAJIT GUPTA (Basir-
hat): Will you allow a discussion On 
atrocities on Harijan3? 

MR. SPEAKER: That will be dis-
cussed in the Business Advisory 
Committee's meeting tomorrow. 

(Interruptions) • 

SHRI INDRAJIT GUPTA: Every 
day incidents are taking place. 

(Interruptions) • 

~ ~ t."'Ht qi'Ei'Uiij (triG(iq_ <): ~ 
i!f<'iI~ ~ cfr« e6 ~ 14If<lSfl;rF ~? 
(~) arrq-;f fir (\1( '1 q:)f ;m:r h1rr ( 
~ ~f<\il911 q;l ~ Cflff ~ ~ (1 .. 
(~) 

MR. SPEAKER,: Nothing will go 
On record without my penrusslon. 

(Interruptions) • 

MR. SPEAKER: I haVe heard 
enough of you. Now, hone Members 
will kindly take their seats. This is 
not the proper way of conducting the 
business of the House. 

(Interruptions)· . 

MR. SPEAKER: I am not going 
to listen to you. You are not allow-
ing this House to do its business. If 
hone Members are behavipg like this, 
I am not going to allow them. 

(Interruptions) • 

"'" .... eft" 'lm' (811'3144414): ~, '* t:{'$ 1f1O ~ ~ ~ C-1 ~ 
U ~ qI (ijani4I ~ fqoq-u ~ ~ 
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*.ra ~ ~ {' ~ 14 oiiCfiiql 
cwt ~ ~ ~ 1t1n-6 ~ ~ .. 
~ 11ft ~ 4 ....r ri-tt ~ cit 
('"""f) ~ ~ .-n: ~ " ~ 
mf ;r{t £ ~ w ~ ifi't "e~ 14~' 
~ "'" 1f- (T ~ ( I arlft atrt{ 
~ ."... ~ Cfi it7!1 wi ~ t(if) ~ C!fiT 
~~aah~~ra.;~ ~ 
Cfi ~ \4e91(ct ~ ~ rt • (1IfIJf'IR) 
~ ~ ~i .. (rt6r ~ ~ '(I 
('"""f) 

MR. SPEAKER: Now, you have to 
listen to me. Plea3e take your seats. 

(Inte1-ruptions) • 

MR. SPEAKER: I know the feel-
ings of 'he House. There was a 
Starred, Question on this. 

SImI INDRAJIT GUPTA: Two 
qustiODS, J'l\)t one. But can we have 
e diseulsion on that? 

~ ~ ij'Cf) ~ ~ ~ ifl 
(~) 

MR. SPEAKER: We can ta_ke it as 
another Motion. We can have a dis-
cussion on that. I will consider it in 
the Business Advisory Committee. I 
will hear the Government side as well 
as your side. You C'an bring forward 
another motion. 

(Interruptions) 

SHRI JYOTIRMOY BOSU: Sir, I 
have a point to make. There is a 
specific procedure. Is it not a speci-
fic urgent matter? Under Rule 358, 
it is mentioned ...... (Interruptions) 

MR. SPEAKER: Please sit down. 
We will discuss it. You will have 
ample time during the Budget dis-
cussion etld if it is necessary we will 
include it in the agenda of the Bus-
ness Advisory Committee. 

( InterrUptions) 

MA SPElA.KER: We have a num-
ber of call attention motions on this 
subjed. 

SmtI JYOTIRMOY BOSU: Do not 
trample over the rules. 

MR. SPEAKER: We will not. 

SHRI JYOTIRMOY BOSU: The 
rules are clear on the subject. 

MR. SPEAKER: I know that ... 
(Interruptions). They are 91so 
agitated and you are also agitated. 

SHRr JYOTIRMOY BOSU: You 
disallowed the price rise question 
yesterday; you are disaU'Uwing the 
que3tion 01 Harijans today. 

MR. SPEAKER: The budget is 
there; you can discuss it. 

(Interruptions) 

MR. SPEAKER: I hrave heard you. 
r will discuss it in the Business Advi-
sory Committee. What more can I 
do? 

(Interruptions) • 

MR. SPEAKE;R: Nothing to be 
recorded without my permission. 
Papers to be laid. 

( Interruptions) • 

MR. SPEAKER: If there are in-
terruptions, it will be expunged. 

12.12 hrs. 

PAPERS LAID ON THE TABLE 

NOTIFICATION UNDER SEAWARD ARTIL-
LERY ACT 

THE PRIME MINISTER (SHRI-
MATI 1NDIRA GANDHI): I beg to 
lay on the Table a copy of Notifica-
tion No. SRO 1 (Hindi aDd English 
versions) published in Gazette of 
India dated the 9th January, 1980 
regarding delegation of powers to 
O.:>astal State, Governments and Union 
Territories under section 3 of the 
Seaward Artillery Act, 1949 fOr carry. 
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ing out Seaward Artillery Practice, 
under section 9 of the said Act. 
[Placed in Library. See No. LT-
370/80.] 

At1DlTED ACCOUNTS OF CENTRAL SILK 
BOARD FOR 1977-78, ANNUAL REPORTS 
OF NATIONAL INSTITUTE OF DESIGN, 
AHMEDABAD, AND NATIONAL PRODUC-
TIVITY COUNCIL, NOTIFICATIONS UNDER 
CENTRAL SILK BOARD ACT, INDUSTRIES 
(DEV\ELOPMENT AND REGULATION) ACT, 
ANNUAL REPORTS ETC. OF BHARAT 

HEAVY ELECTRICALS LTD., AND INSTRU-
MENTATION LTD., KOTA, FOR 1978-79 AND 

ANNUAL REPORT OF SMALL INDUSTRY 
EXTENSION TRAINING INSTITUTE, 

HYDERABAD .FOR 1978-79. 

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): I beg to lay on the 
Table:-

(1) A copy of the Audited Ac-
counts (Hindi and English versions) 
of the Central Silk Board fur the 
year 1977-78, under sub-section 
(4) of Section 12 of the Central 
Silk Board Act, 1948. [Placed in 
Library. See No. LT-371/80.] 

(2) A copy of the Annual Report 
(Hindi and English versions) of 
the Nation61 Institute ·.)f Design, 
Ahmedabad, fOr the year 1978-79. 
[Placed in Library. See No. LT-
372/80.] 

(3) A COpy of the Annual Report 
(HiI\di ~d English v~3ions) of 
the National Productivity Council, 
New Delhi, for the year 1978-79. 
[PLaced in Library. See No. LT-
373/80.] 

(4) A copy of the Central Silk 
Board (Research and Service Sta-
thJns) Consolidated Recruitment 
(Amendment) Rules, 1979 (Hindi 
and English versions) published in 
Notification No. GSR 479 in Gazette 
of India dated the 31st March, 1979, 

under sub-section (3) of SectiOn 11 
of the Central Silk Board Act. 
1948. [PZaced in Library. See No. 
LT-374/80.] 

(5) A copy of the Scheduled 
Industries (Submission of Produc-
ti\)n Returns) Rules, 1979 (Hindi 
and English versions) pu blished in 
Notification No. S.O. 328 (E) in 
Gazette of India dated the 31st 
May, 1979, under sub-section (4.) 
of Section 30 of the Industries 
Development and Regulation) Act, 
1951. [Placed in Library. See No. 
LT-375/80.] 

(6) A copy each of the following 
papers (Hindi and EngliSh ver-
shJns) under sub-section (1) of 
Section 619 A of the Companies 
Act, 1956:-

(a) (i) Annual Report of the 
Bhamt Heavy Electricals Limited 
for the year 1978-79 along with 
the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. 

Oi) A statement regarding Re-
view on the working of the 
Bharat Heavy Electricals Limited 
for the year 1978-79. [Placed 
in Library. See No. LT-376/BO.] 

(b) (i) Review by the Govern: 
ment on the working of the 
Instrumentation Limited Kota, 
for the year 1978-79. 

(ii) Annual Report of the In-
strumentation Limited, Kota, 'for 
the year 1978-79 al·.)ng with the 
Audited Accounts and the com-
ment.;; of the Comptroller and 
Auditor General thereon. [Placed 
in Libran/. See No. LT-377/BOj 
(7) A copy of the Annual Report 

(Hindi· version) of the Small 
Industry Extension Training In-
stitute, Hyderabad, for the year 
1978-79. [Placed in Library. See 
No. LT-378/SU.] 

---- ------ -- --~--~---

·Eng]lsh version of the Report was laid on the Table on the .30th January~ 
1980. 


